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gession the time for the presen-
tation of the Report of the Com-
mittee of Privileges on the ques-
tion of privilege regarding hand-
cuffing of Shri Ishwar Chaudhry,
MP, at Patna on the 5Sth August
1074

MR. SPEAKER: The question is:

“Thatf this House do further ex-
tend upto the last day of the next
session the time for the presen-
tation of the Report of the Com-
mittee of Privileges cn the guestion
of privilege regarding handcuffing
of Shri Ishwar Chaudhry, MP., at
Patna on the 5th August, 1974"

The motion was adopted.

1126 hrs,
NATIONAL LIBRARY BILL

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. 8 NURUL HASAN): 1 beg
to move®*:

“That the Bill to provide for the
administration of the National
Library and cerfain other connect-
ed matters, ag reported by the
Joint Committee, be taken into
consideration.”

Sir, the hon. House would recall
that m 1972 the National Library
Bill was moved in this House. At
that time, I had taken the liberty of
explaining the main purposes which
had led the Government to come
out with this motion, and I will not
take the time of the House in
repeating the arguments which I had
then put forward. The House was
pleased to appoint a Joint Committee
along with the other House which
held a very large number of meet-
ings, heard a number of interested
persons and organisations, took ex-
tensive evidence and has come out
with many valuable changes. 1
would like to take this opportunity
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of expressing my gratitude ic all the
hon. Members who had served on
the Joint Committee and who bad
made their valuable contributions to
the Bill as it has now cmerged. The
most importafit change which the
Committee has introduced is to pro-
vide for a very broal-based Board for
the adminjstration of the Lijbrary.
The membership of the Board would
be drawn from the members of the
two Houses, the University Grants
Commission, universities, library pro-
fession, scholars in different dis-
ciplines covering humanities, science,
social sciences, medicine, engineer-
ing, technology and law, represen-
tatives of the employees and officers
of the government. The induction of
these members in the Board, I have
no doubt, would go a long way in
improving qualitatively the intellec-
tual atmosphere of the library,
which, 1t is hoped, would become un
active centre of research. Because
1t was fely that there should be a
farly large board with all the diffe-
rent interests represented therein,
it was necessary that for the actual
administration, there should be an
executive councill  Thercfore, the
Jiont Committee has proposed that
there should be an executive council,
which will perform the duties which
the Board might delegate or which
might be prescribed under the rules.
The Director of the Library, who will
be the Chairman of the executive
council, will bé appointed by the
President of India, who will be the
visitor of the library. 'This innova-
tion has b&mn deliberately added by
the Jomt Tommittee in order to
leng further prestige to the natirnal
library, because notwithstanding the
fears that have been expressed in
certain quarlers, the national library
is the most prestigious library we
have in the country. Its position {s
guaranted by the Constitution ang the
Government wotld like to do every-
thing in its power within the cons-
traint of financial resources to ensure
that the natitnal library is able to
perform the duties which a national

*Moved with the recommendation of the President,
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library of a great country like India
is expected to perform. For the pur-
pose of accounts and audit, provision
has been made that the audit will be
done, as it has been done hitherto,
by the Auditor General of India
whose control has been maintained.

This Bill, as reported by the Joint
Committee, hag also tried to give
the fullest protection possible to the
existing employees of the library and
we have done everything possible to
see that their interests are fully
protected ‘There is one misconcep-
tion which I would like to take the
opportunity of removing at this very
stage becausc it might facilitate the
business of tMe Hbuse and that Is,
‘what is called a view which has been
expresesd by many people that a
comprehensive Bill to provide for a
library system be brought, Under
‘the Constitution, libraries are In the
‘State List and this Parliament does
not Bave the legislative power to
provide for the management or
administration or even control of
libraries in the State sector, except
where a particular library has been
declared to be an institution of
national importance,

The House may recall that there is
a specific enfry in List I of the
Seventh Schedule which gives the
Parliament the power to legislate for
the National Library. The fear that
by creating a statutory authority to
manage the Library, the Government
is giving up its muthority or responsi-
bility is not well founded After all,
so many prestigious institutions of
the country are governed by acts
passed by this House along with the
other House. For example, the
Institutes of Technology. central uni-
versities, the Indian Museum and other
prestigious organisations Any institu-
tion for which this Parliament passes
®n act does not mean that this
Parliament abdicates its authority.
This primary responsibility remains
and, therefore, Government remains
answerable to the House for the

maintenance and well being of this
particular Institution.

I would not like to take more time
of the House ut this stage. I com-
mend the Bill as reported by the
Joint Committee subject of course,
to the consequential amendments
;bichmollmﬁmmmmm
ouse.

MR. SPEAKER: Motion moved,

“That the Bill to provide for the
administration of the National
Library and certain other connect-
ed matters, as reported by the
Joint Committee, be taken into
consideration.”
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W 6T HTA WY gaar sfver & oy
s arr qrad grirgfex gar-
Fefresradr o §1 wafer &
g ATT ¥ #ArAMA 0w arad Y sqxeqr
oo § | X egaw

“The Board shall meet at such
times and places and shall subject
to the provisons of sub-sections
(2), (3) and (4), observe such rules
of procedure 1n regard to the tran-
saction of business at its meetings

mcluding the gquorum at meetings,

as may be provided by regulations

made under this Act”
f&rar w=&1 Frq7 FATAT AT B R
wFdrerfeg aaifedt 593 &7 797 F]
ag SaAT o v wg @iz FAr 8,
21 Wifen FeAY & I ¥ 57 Femwm
FIAT ¥ Az ferar @at wear &,
wifz | 7gf o qEas 7iw F=H @
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TR W IRAAT R Iz S F
difer  gati arav & 0 &
aram g 5 avee w7 wY w7
a7y A1 39 7 7751y wlgmfeay
7z wfasre 7 3fzar arafs & famw
g ¢ far avg Wi, IR AG TA
JAE | X A WA IFT AB AR

wharsaraar &

“If any member, being gn officer
of the Government, 15 unable to
attend any meeting of the Board,
he may with the previous approval
of the Chairman, authorise any per-
son 1n writing to do so”

A O &1 et afasrd noy
fraaFt K 30 )

W aag amwEr frgrwE §

“The Board may associate with
itself m such manner and for such
purposes as may be provided by
regulationg made under this Act,
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any person whose assistance or ad-
vice it may desire in performing
any of its functions under this Act.”
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SHRI SOMNATH CHATTERJEE
{Burdwan): Mr. Speaker, Sir, this
Bil] is an example of how a pational
institution like National Library is
being bureaucratically sought to be
dealt with against the preponderence
of opinion of all sections of the people
who have taken the trouble of appear-
ing before the Joint Committee, giv-
ing their views and submitting me-
moranda, We should look at the Na-
tonal Library asg a national centre of

as a unique seat of research
angd reference from the national point
of view. The approach ghould be to
look at it as g national repository of
the production of intellect, wisdom
and creative genius, as one of the
:;nbm of the Joint Committee has
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The Bill wag introduced in the
House in December, 1872 when, in
view of the opposition or the submis-
glons that we had made from this
side of the House, the Minister was
good enough to adjourn the debate on
that day and refer the Bill to a Joint
Committee, But we find that there s
no structural alteration so far as the
initial proposals were concerned, Some
of the previous lacunae have been
sought to be fllled in, Still we are
opposed to the very method which is
now sought to be adopted and laid
down in the Bill as to how in future
the affairg of the National Library
should be looked gfter or managed.

The only real change that has been
made ig that the Joint Committee has
appreciated the relationship of this
Library as a unique seat of learning
with the city of Calcutta and we are
happy about that. It has now been
provided that the location will be at
Calcutta, There is an addition of the
words “of India" after National Li-
brary and we only hope that addition
of these words will not be in name
only.

There have been serious comp'aints
about the functioning of the National
Library some time past because of
purely personal Iintrigues. machina-
tions, rivalries. complaintg ang cross-
complaints that were made because
of the disputes between the Librarian
and the then Deputy Librarian and
the Assistant Librarian, The Govern-
ment had appointed a very important
Committee and, when I say ‘import-
ant', it is because of the constitution
of that Committee under the chair=
manship of Dr. Jha to go into the
working of the National Library. This
reviewing committee headed by Dr.
Jha, the former Vice Chancellor of
the Banaras Hindu University made
several recommendations which, ac-
cording to them, would have improv-
ed the working of the National Li-
brarv. 1 am going to read some of
the basic recommendations of this
Committee which consisted of Dr, Jha,
Prof. Hiren Mukherjee and other
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eminent scholars and academicians,
the Vice-Chancellor of the Bangalore
University, the Director, Mr. Kesha-
van and also the Government nomi-
nees,

This Committee primarily recom-
mended that it ghould be under the
Central Government, that its histori-
cal backgroung should not be disturb-
ed, that it should continue to remain
as g department of the Education
Minisfry of the Central Government
and that, instead of an Adwisory
Council there should be u Governing
Counei]l with certain semi-autonomous
powerg to deal with the day-to-day
admimistration and functiona] matters
of the Library and to implement its
policies The second major recom-
mendation was that there should be a
Director of the Library who will have
a status equivalent to that of a Vice-
Chancellor of a University None of
these recommendation; has been ac-
cepted, excepdt that there is going to
be a Director of the National Library
We had expressed this grievance on
the last occasion when the Bill was
debated and, after the form in which
it has come out of the Joint Com-
mittee, we would like the Hon. Minis-
ter to tell us why it has not been pos-
sible for the Government to accept
the recommendation nf the Jha Com-
mittee which went into the matter in
much greater depth than a Joint Com-
mittee would do. They made certain
specific recommendations with regard
to the future management and func-
tioning of the National Library. Now,
why does the Central Government
want to absolve jtself of the direct
responsibility of management and
control of this National Library? It
owes this explanation to the country
because T belfeve the Government
will admit this much that the Na-
tional Library at Calcutta is the Na-
tional Library of India, We want that
there should be better library facili-
tieg and that there should be better
and better regional libraries; but it is
not a question of any parochial avp-
roach After all, we have said that
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in view of the assoclation of the city
of Calcutta with this particular Li-
brary; now that it has been made the
National Library, it should continue
to be located at Calcutta, and this has
been accepted. We want better l-
brarieg in different places and better
library facilities in even rural areas,
but that is not the point, The point
% why the Central Government
wishes to absolve itself of direci res-
ponsibility for the management of this
institution. The apprehension is this
—that the Government wants to find
out a scape-goat for the future mis-
management of this library; they want
to disown their responsibility for the
management of this institution, We
are not gnamoured as such of Central
Government control but we have got
very great apprehensions about what
is sought to be substituted in its place:

Now, the proposal js 1o form a Board
which will consist of 26 Members. The
recommendation of the Review Com-
mittee was that persong like eminent
Professors, responsible and distin-
guished educationists, administrators
of proven worth and of an academic
bent of mind and scientists should be-
taken into the Governing Council,
That was their recommendations, but
now they are not having g Governing
Council, Op the other hand, the
Board will consist of 20 Memberg sup-
posed to be representing gifferent in-
terests, In some cases, the States willk
make the selection; in gome cases, the
Central Government will make the
selection and in some cases other
authorities or ggencies will make the
selection The Central Government is
trying to make this Board autonomous
with 29 people! How difficult will it be
for these people to meet and chalk
out an integrateq policy, having no
common basis except membership of
this Board!

12 hre.

Along with this, what is proposed
is to have an Executive Council with
nine persons and this Executive Coun-
cil has no assigned job under the
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statute; they will only assist the
Boargd in the exercise of its powers
and in the performance of its duties
under this Act, and exercise such of
the powers and perform such of the
duties of the Board as may be pres-
cribed or as the Board may delegate
to it, Therefore, how do we stream-
line the administration of the National
Library? How do we expect to achieve
a proper scholastic approach, if that
is the word to be used, proper app-
roach of persons who ghould be there
as recommended by the Review Com-
mittee? How is that sought to be
achieved? Xindly see this. Different
types of inlerests, all sorts of influen-
ces, are sought to be hroughfin in
the matter of selection of the mem-
berg of this Board, And what are the
criteria for membership of the Execu-
tive Council? No criteria are indicat-
ed in this Bill. Instead of the Central
Government with the Minister at the
head being directly responsible for
its gay-to-day functioning, we are
going to have 29 plus 9 in 29, all sorts
of interests are intended to be brought
in plus nine to represent unidentified
interests—, that is to say, 38 persons.
There are bound to be stresseg and
strains gnd pulls and pushes in the
future administration of this National
Library, There ig no question of any
political consideration here We do
not want to approach it from that
point of view at all We are trying
to look at it from the point of view of
having a real National Ljbrary for
this country Now, by absolving it-
self, by getting rid of its direct res-
ponsibility, the Central Government,
I think, is not achieving what every
one of us really wants to achieve, I
am not imputing anything else, I only
request the hon Minister to see whe-
ther, by this. he is really accepting
the spirit—not the terms, gurely not—
of the Jha Committee's recommenda-
tions, By this, are they accepting
what has been almost unanimously
stated—this is what I understand from
the report? I was not a member—by
all the members, witnesses and all
those persons who had appeared

887 L.S.—2.
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before the Joint Committeey Why this
two-tier system of administration? I
would request the hon. Minister to
tell us about this. When we are going
to have a Governing Body and a Di-
rector, why should there be, in bet-
ween, an Executive Council with nine
Members, qualifications of whom are
not known? This diarchial gystem of
administration in a body lke this
will not help, That is our respectful
submission, and I request the hon.
Minister to give his very serious con-
sideration 1o this I know, the matter
having already been reporteq by the
Joint Committee, his hands are now
tied But this is not a question of not
coming prior to that. It iz a matter
of approach, it is a matter of policy,
it i3 a matter of outlook, how you
want these matterg to be dealt with.

You can see some basic flaws in this
Bill. There are two main things that
a library fin a country like
ours should have, First, the
necessary funds should be there.
A library like this should have funds,
apart from its management and
control What about funds? That
has been one of the difficulties in
the proper growth of thig Library in
keeping with the statute of this
country. There are a large number
of people who really want to take
advantage of this Library. People
from different parts of the country
are coming to Calcutta to study in
this Library. Considering  the
miserable condition to which the
Library wag brought because of the
unfortunate intrigues and all sorts of
considerations being brought to bear
on the functioning of this Library,
some remedial measure was neces-
sary About availability of books to
this Library, there is a law that
copies of all publications should be
sent there; even that iz not being
carried out. That is our information;
if I am wrong, the hon. Minister may
correct me,

About micro-filming, they have
now got a Xerox machine; whether
that is sufficient for coping with the
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task there, I do not know. This
aspect has to be looked into.

Now what about” grants? Kindly
see clause 22 of this Bill. It says:

“For the purpose of enabling the
Board to perform its functions
efficiently under this Act, the Cen-
tral Government may, after due
appropriation made by Parliament
by law in this behalf, pay to the
Board in each financial year such
sums of money as that Government
considers necessary by way of
grant, loan or otherwise”.

Who will be controlling the purse?
There is a provision for framing of
the budget by the Board, but what
is this budget? The framing of the
budget will depend upon the muni-
ficence or the Iack of funds from the
Central coffers. What you allot to
them, whether it is in keeping with
the requirements of the National
Library, that is not indicated. It is
not that the grant will follow the
budget. Central grant will not be
accordance with the requirements of
the Board. The Board will fix its
requirements, they will' draw up
their policies and programmes and
they will quantify the amount they
will need. But this assistance will
not follow the requisition and
requirements of the Board. The
Board will have to cut down its
programme, policies and require-
ments on the basis of Central Gov-
ernment assistance. Therefore, in the
main sphere, the Central Govern=-
ment will have the control. They
will draw the financial ambit or the
jurisdiction of the Board, but will
make over the power in this indirect
form to the Board just for the wpur-
pose, as I said, to disown responsibi-
lity for it, for a national instifute
like this and may be for finding
scapegoats for the mismanagement
that might take place or has been
taking place. These are matters
which are agitating our minds.
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With your permission, Sir, I would
like to read from the Report of the
Joint Committee a portion relating
to the minutes of dissent of Shri
Samar Guha and others. They say:

“The present National Library
Bill has been opposed by the
intellectual community of Bengal
and other party of the country.
All the editorial comments of the
dailies and periodicals made @about
the Bill are against it. All of them
opposed the proposal for assigning
an autonomous status, as envisaged
in the present Bill, to the National
Library, and perferred functional
autonomy délegated to it through
a resolution of the Government,
instead of having it by an Act of
Parliament. A fear has been ex-
pressed by all witnesses, intellec-
tuals of Bengal and newspapers
barring that of a microscopic few
that this present Bill, if enacted, it
will sweepingly change the histori-
cal character, fundamental concept
and the age-old heritage of the
National Library as the custodian
and repository of the creative pro-
duction of the creative minds of
our country...... =

These -are apprenhensions and
these are not motivated appresen-
sions. I hope, the hon. Minister
appreciates that. They do not gain
any personal benefit out of that. This
is prompted by considerations for
the advancement of this institution
and for- its proper maintenance.

The next point which is of great
importance is the question of staff.
Previously, there was no provision,
but in the present Bill, the provision
that has been made is for transfer
of services of the existing employees
to the Board for which an option has
been given. There is some improve-
ment from the Bill as it was originai-
ly drafted and introduced in the
House. The option that is being
given has to be exercised; we would
like to know what will happen to
those who will not give their option.
What are the special features of
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brining these staff within e Board
jtself? What is the special feature
of converting them from Govern-
ment employees to board employees?
What are the special circumstances
necessitating these changes to be
made? Please tell us about these
things because this is a matter
which has caused a great deal of
justifiegy apprenhension in the mnds
of the staff. If you want them to do
their best work, if you want them to
do dedicated work, etc. don not dis-
turb whatever little of freedom they
are enjoying now. Everybody knows
that there will be no protection ex-
cept Art, 311 and even that may go
at any time, we don’t know. But go
long as it js there, why should any-
body be deprived of his right as
Government servant, it is not that we
enjoy any great rights under our
Constitution® These are the points
which I request the hon. Minister to
take into consideration und do the
needful.

Sir, the approach here seems 1o be
to equate the national library with
any other production wunits like
Hindustan Steel or any other auto-
nomous body. That should not be
the approach. In these fields, Gov-
ernment sets up a corporation or a
company where some expert ap-
proach has to be given, where it is
nol possible to look after day to day
affaits of production or ocmmercial
unit or manufacturing unit, ete. But
here that :ort of approach will not
do. Here is a National Library which
everybody looks up to with pride and
with satisfaction. I| shoulq be a real
seat of learning, a unique centre of
research We should be able in
attract people from outside the zoun-
try also. But it is handicapped by
mismanagement und by lack of
finance and so on. Now the Ceniral
Government~in its wisdom says that
it will have no responsibility, but
this will be left to these 29 plus 9,
that is, 38 masters,. We don't want
38 masters of national library of this
country. Therefore, I request the
hon. Minister to consider these points
and ses that these mutters which
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agitale the minds .. people are look-
ed into and proper steps taken.

There ig the Pearey-Mohan Lib-
rary of Uttarpara with important
and are manuscripls and documents,
which are well-known, It is a uni-
que library. For lack of proper
maintenance, proper financial sup-
pori, there is very great danger of
these national assets being wasted.
The hon. Minister should take steps
to see that those national assets are
properly protected and preserved,
They should be taken to the National
Library which could properly pre-
serve them. The Library of Bangiya
Sahitya Parishad is also a very uni-
que institution. I am sure the hon,
Speaker Knows, about that. The
hon. Minister knows about it. 'The
same is with regard to Asiatic
Society Library. Many families have
donated their libraries and family
books like the fumilies of Sir Asu-
tosh Mukherjee, Dr. Tej Bahadur
Sapru, etc, They have donated them
with the object that the Government
of India will take direct responsi-
bility.

As one of the Members of the
Joint Committee has pointed out why
should you substitute the recipients
of the gifts? 20 plus 9 is a very
doubtful number to bring about any-
real change in the situation.

Wit these words, 1 conclude.

SHRI B. V. NAIK (Kanara): Mr,
Speaker, Sir, I rise to support this
Bill though many of us, since this
15 situated in  Calcutta, for right
historical reasons, have not been able
to visit this National Library, The
reputation of thig Library is very
far flune.

Sir, I have certain reservations
regarding the recurrent problems on
our constitutional handicaps that,
leaving aside the National Library,
we, here, in Parliament and the
Centre cannot do much about lib-
raries in this country as a whole and
the library movement in particulag

.ore,
hon,
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in this country because of the faet
that the libraries have been included
under Entry 12 in the State List in
the Seventh Schedule of the Consti-
tution. Our learned Minister, in a
way, has virtually put a stop to the
Libraty wmovement in this country
which, I think, next only to the other
movement for economic betterment,
is one of the most important uspects,
of which eny Government, more so,
a democratic representative Govern-
ment should be most particular.

It js true that the small town
libraries, the distriet libraries and,
thereafter, the State level libraries—
these are the focal points—attract
perhaps the cream of our intelli-
gentsia. I do not understand why
these elected intelligent readers have
been classified like this here. There
are general readers, students—
undergraduates and poet-graduates—
research workers, professional men
and reputed scholars. Doeg the hon.
Minister feel that this cream which
exists throughout the country epread
as a small layer through two or
three-tier systems electing their
management at the district level and
the district Tével managements elect-
ing their managements at the State
leve] and the State Jevel manage-
ment< electiny their managements
for their Natlongl Library to give it
an all-India image, all-India repie.
sentative cheracter, would have been
very diffieult for about a million
intelligent readers with perspective
who know their responsibility much
more than many of us who have
been sitting Were in this august
House? Then, why is it that—of
course the burden would be shifted
to the Joint Committee—List Num-
ber T and List Number II of the
Seventh Schedule which are sorts of
road blocks to our Library move-
ment, cannot be appropriately cor-
rected” And why is it that, in our
country, wefiave {reated the elected
representative as a poor substitute
for o nominated person constituting
the Board?

MAY 18, 1976

National Library Bill 40

Mr. Daga hag very rightly pointed
out the evil of that body. I would
not consider that fhe officer would be
irresponsible enough to nominate a
peon or a cook or an astrologer on
the Board. How do you then expect
a Secretary or a person of that res-
ponsibility who has many other
things to do to effetcively function
on your National Library? The
Board meetings most probably will
have to be called at Calcutta and
they have to find time for that. Ia
this country so bankrupt that we
cannot give, as Shri .Somnath
Chatterjee said, 21 or 29 people o
adorp this National Library? Is it
not possible? The figures are not
important but the underlying idea is
jmportant. Will the hon. Minister,
therefore, kindly give us a promise
that the constitution of these lib-
raries will be made representative in
character and principally filled in
by the reading public.

When I see the Library Bill—with
due apologies to the labours of the
Joint Committee which went into it.
It has been hanging for the last 4-5
years since its Introduction in 1878
I fee) that it seemg to have been
drafted By some book-worm working
i Shastr1 Bhavan in the Ministry of
Education and thé book worm is in-
habiting not the books of the
National Library but the files of the
Education Ministry and the bureau-
cralic  otmosphere. A fille-worm
would be a more appropriate word.

1 would request an eminent edu-
caticnist like Prof. Nurul Hasan to
pull out this library from the morass
it has Been put in because of the
long history through which this Bill
has gone,

Furtfier, Sir, progressively in this
decade or in the last twenty %o
twenty-five years the library-goers
have decreased in number. The
serious student reads at home be-
cause of the competing medin. Per-
haps the flgures may prove contra
but if the hon. Ministar compare the
literacy percentage in this country
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with the number of the people who
go to the Hbrary, he will defimtely
find there 1s no parity The number
15 less now It 1s understandable.
There 15 the cinema It 15 one of the
most powerfal media of education
today—somefimes of anti-education,
Tnere is the television in the bhig
cities Of cowSe, the most welcome
ar: the art galleries Ts it not possible
that this national library also caters
to these various positive mecdia I
do not mean the rubbish that goes in
the name of cinema Why should a
good segment of the Indian cinema
also not be kept ipn the libraries ulong
with the books thal are going to be
‘there

MR SPEAKER Mr Naik, do you
want that cinema sRould be in the
hibrary?

SHRI B V NAIK  Sir, the most
advanced hbiaries are no more the
places where they read On the
other hand, they put on the wear-
phone and go on listening to a parti-
cular book I think there is nothing
wrong and as a powerful medium
theie should be no mental or intel-
lectual obstruction

MR SPEAKER Now, what you
say 18 differen{ from the cinema?

SHRI B V NAIK- May be ths
wdea will take 113 own time

SHRI N K P SALVE (Betul)
May be people at the end of the
twenty-first century will realise that
1t 13 a correct idem?

MR SPEAKER Mr
to be a prophet

SHRIB V NAIK Sir, I do not
hnow whether T will succeed 1n being
a prophet But, at the present moment
I secm to be rediculed like a prophet

Natk wants

Sir another pont I would like to
make 18 this I think I could remem-
ber the name of the great Libraman,
Dr Ranganathan, who has given the
decimsl system which has been adopli
ed, as far as I know, throughout the
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world The UNESCO has recogrused
his ments He was at least in 19708
staying in Bangalore We have conin.
buted to the world Library Science in
an enormous way through this single
individual We do  hope that such
people will find a place in ths
National Library With due deference,
with a heritage of culture of Bengal,
I do not see the practicality of a stu-
dent or a reader who 1s studying m
Bangalore or tn Tnvandrum oeing
able to gb to Calcutta

SHRI SOMNATH
You can go to Delh:

SHRI B V NAIK No People ¢in
not afford the luxury of coming even
to Dellu or to Bombay or Calcuita
If you kindly Lear with my analysis
of the problem you will find that my
solution 1s different Why dont you
kindly in order {o take the henefit of
the herntage and culture of Ci'cuita
and West-Bengal arrange for certum
scholarshups from all over the country
from the various paiis of the countiv?
I am not asking for a branch Mr
Somnath Chatterjee I am not asking
for a branch so that the«e people fiom
far off places can benefit from that
1 1t 15 there 1f 18 not known to us
To that extent I thunk it 18 insignifi-
canl Kindly make 1t more significant
so thal a large number of people will
hasve been served with the twin objec-
tites of making access to the excellent
Librar;y and the collection of 14 milhon
books abailable {o the people all over
the countrv and at the game time be
sides studying the art hiterature cul-
ture and heritage of Bengal they
would also have the feeling of national
irtegration T do hooe rather than
stick to this top obstacle in our Con-
stitution that this Bill will not put an
end to the Library movement in India
because we may call them a intellec-
tuals or anv other names but these
are the conscientious ones who have
got to be cultivated and the cost
versus benefit ratio 15 going to be
enormous if we concentrate ypon ths
reading public They will be our
educators of the future and. therefore
I hope as soon as possible the hen

CHAT1ERIEE
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Minuster will come up with a scheme
or a programme or even Resolution
like the Road Development Resolu
tion which we conmdered for trans
port so that the Labrary movement in
this country 18 built up and fostered
I support the Bill

SHRI H N MUKERJEE (Calcutta—
North East) Mr Speaker, Sir, I con-
fess that having been out of town for
several days, I have been taken some
what by surprise by this Bill coming
up sharply this morming But I wel.
come this opportunity n spite of cer
tain handicaps I am suffering from at
moment, I welcome this opportunity
of taking part 1n thus debate becauss
I have been associated with this sub-
ject and the reconstruchion, so to
speak, of the National ILibrary for
quite sometime now 'This Bill as
you know, has been hanging fire for
long enough a period ‘The Natwonal
Library Bill 1972, wag the original
caption with which we started and
the preparation of this Bill had been
preceded by the work done by what
was known as the Jha Commuttee, of
which I had the privilege of having
been a Member This Jha Commuttee
which had made a review of the work
of the National Library as well as of
Librarnies of comparable character 1n
other parts of the country had formu-
lated certain conclusions the kernc' of
which the substance, the basic con-
tent of which has been I believe taken
over by Govesrnment 1n so far as the
formulation of this Bill 15 concerned

I remember that when we thought
oif the problem of hbraries 1n our
couniry the National Library n Cal-
cuita occupred a large part of the
canvas because 1t imherited what had
heen the collection of whal was known
as the Impena] Library in the British
days and on account of the fostering
support which was given to it by such
eminent people ag Maulana Abul
Kalam Azad and Jawaharlal Nehru
himself the Library has continued to
be considered to be the focus of our

national lbrary movement in this
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country and a sort of intellectual
centre from which would emanate in-
fluences which would make for a
larger and more comprehensmive inisl-
lectual life for the whole of the coun-
try

Like so many other thungs, what we
have wished for does not appear to be
achieved and the National Library
falls far shor{ of what it should be 1n
8 country of our sort But things
being as they are, the Nalional Library
in Caleutta has come to be considered
to be the repository which ghauld
be taken up on a nationa] secale for
development as the principal lbrary
which corresponds io the position of
Bibliotheque Nationale in Paris or the
Bnitish Museum in  London or the
Library of Congress 1n Washington
Our National Labrary can hardly be
named in the same breath as the
Lenin Library in  Moscow and other
hbraries I have just inentioned Even
8o conditioned as we are the National
Library 1n Calcutta 1s the best we
have got and 1t 18 a good thing that
the Jha Commuttee discovered and
the Joint Commiitee which went into
the clauses of this Bill, going round
tertain parts of the country also dis-
covered how happily there 1s not a
feeling of jealousy or some undesir.
able kind of competition 1n so far as
the National Libirary in Calcutta 1s
concerned on the part of comparable
mmstitutions For example the people
in charge of the Royal Asiatic Soriety
Library in Bombay or the Connemara
Library in Madrag look up the
National Library in Calcutta not as a
rivel so to sprak not as an mstitution
which they would like to push back

and surpass 1n so far s their own
mmportinee 15 concerned  but they
look upon the National Library mn
Ca'cutta as more or less the first
among equale In addition to that,
the National Library because of his-
torical reasons has got the largest col-
lection of books manuscripts perodi.
cals etc that we have in this country
Therefore 1t was more than time that
something was done to rejuvenate the

National Library, because it had got
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into a wvery bad predicament and for
many years now it has been hardly
ynder any direction so to speak, so
that it has continued more or less as
a run of the mill library which could
hardly perform the national functions
which ig its proper task. That is why
it is terribly important to do some-
thing about the National Library and
at long last 1 hope something would
be done by Government in this regard.

For so many years now we have
nol bad in the National Library a
librarian worth speaking of. The idea
was to appoint a Director of the
Natwinal Library of a certain status,
of a certain intellectual calibre. of a
certfain character, which would com-
mand the respect of intellectual wor-
kers in different parts of the country.
But for a long time now, the library
has been run by more or less glorified
clerks. I mean no disrespect to the
people who are in the administration
of the National Library there on the
spot, but the charge of u library of this
description should have been in very
much more capable hands. But on
account of a variety of circumstances,
we have found the National Library
somehow carrying on  from day to
day.

am sure that now this Bill is going
to be put on the Statute Book, some-
thing more positive is going fo be
done. The Joint Commuittee had de-
cided that it was important 1o give an
autonomous character to this Institu-
tion so thal the National Library could
funciion as a real intellectual focus ond
it need no longer be under the thumb
of deputy secretaries or even under
secretaries from Delhi, operating from
a long distance and not knowing the
real problems of the library or broad-
Iy the intellectual life and needs of
the couniry The library should be
conducted in a manner which would
be in conformity with the intellectunl
atmosphere of this country. And,
therefore, the idea was that there
should be autonomous board which
would be sufficiently distinguished—
intellectually and otherwise--and that
it would have the powers which the
Oevernment could delegate to it.
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There have been some guestions
asked in regard to how the auionomy
should have been organised, There
was a dispute as to whether it should
be delegated autonomy or statutory
autonomy. But then, Government
discovered that delegateq autonumy
wag a matter which could not be defi-
ned iu precise terms of legislation and,
therefore, for safely's sake, the autono-
my had to bestatutory. Iknow thal
there was 1n the minds of many peo-
ple, not only in Calcutta but elsewhere
alzo, a cerinin  feeling against the
idea of statutory autonomy. But since
aufonomy is importianti—oana I feel for
myself that autonomy in an intellec-
tual institution of this sort 1s absoluie-
ly important—it is good that the
legislation now  delegales to the
National Library the autonomy that
it should have. There might be some
{mprovemenis made in regard to the
composition of the Board. I am afraid.
I have not had the opportunity of
sending any amendments in that re-
gard. I do not know whether my col-
leagues have thought of some sub-
stantial amendments in regard to the
composition of the Boarq which
would be running the Library in an
autonomous manner. 1 am sure, the
Joint Committee had gone into the
matter at great length and my friend.
the Minister, had played his role in a
manner for which I have to pay com-
pliments to him, because he had
shown considerable undestanding of
the problem. He also showed under-
standing of the controversial issues
which were raised and he wasg ready on
many occasions to yield and accept
many of the suggestions that were put
forth in the Joint Comainttee proceed-
ings. I am happy particularly for in-
stance when I find that in the Joint
Committee it was decided and that has
been made part of the Bill now, that
the National Library at Culcutta would
now be described as the National
Library of India. I know that parti-
cularly in my part of the country,
there i{s a lingering fear that Delhi
might have all kinds of intentions in
regard to the National Library at Cal-
cutta. In my part of the country,
4here has also been, for a long time,
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a suspicion about the intentions of
New Deihi in regard to what bappens
in that region and, therefore, there
has been an apprehension that per-
haps there 18 an idea of ghifting the
National Library from Calcutta to
somewhere else. We have heard from
iime {o time that in certain parts of
the country, there is a grouse that the
National Library is  situated in Cal-
cutta which 18 a little too distant, now
not as central as it used to be, besides,
for a variety of reasons, Calcutta is a
place {0 which many of our own
people have begun to develop a k:nd
of allergy. The idea .is sometimes
bruited that the National Librery
should be shifted from Calcutta to
somewhere else, and why not in Dells
because everything is centred in
Delhi now. The Minister, however,
came forward cordially to accept ihe
motion that was made in the Joint
Committee that the nomenclature
should be National Library of India
just as we have the National Archives
of India. And the very nomenclature
carries a certain distinction, almost a
kind of glory which, I think, would
re.assure the people in my region that
there is no intention on the part of
the Government to  shift the library
from Calcutta to anywhere else, And
the Minister also went out of his way
to re.assure in the HouSe and else-
where that the National Library at
Calcutta would remain at Calcutta and
there is no intention of moving it
from there.

have found the
National Library in  such doldrums
that it is important that now that
this bill has come on the legislative
anvil, we think of ways and means of
improving its working. I do not know
if you have had any recent occasion to
go and see the Natlonal Library at
work. But the facilitieg there are piti-
ful They are wanting in some of the
most elementary facilities which are
available to anything like a fairly well.
run library in the world, not to speak
of the more sophisticated institutions
in more fortunate parts of the w\:rld‘;-

Now, Sir, we
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But in our couniry also, there are
libraries which have facilities a great
des] more advanced than the facilities
available in the National Library.
There are some micro filming appa-
ratuses there, but they are very inade-
quate. The airconditioning apparatus
and even the bindery work function in
conditions which are pitiful. You will
find yourself in a most distressing
condition, if you examine the manner
in which the very wvaluable bocks
have had to be kept because of lack
of facilities which are comparatively
easy to mobilize in Delhi but probab-
ly not s0 in Caleutta. Caleutta, at one
time the capital of this country, has
now got into such a predicament
that we find that anything does for
Calcutta; and even the National Lib-
rary can do without the most elemen-
iary facilities for a library, for its
preservation and for its activities in
various departments—into which I am
afrald T do not have the time to enter,

The Jha Committee had also recom.
mended the appointment as the Diree.
tor of the National Library, a person
who would command a certain intel-
lectual stature in the country and
whose being there would mean the
National Library becoming a place of
intellectual activity which would shed
some radiance on our intellectual life.
Government has so far been unable
as far as I ran understand, o get
hold of a director of an adequate cali-
bre. I do not think our country is so
denuded of talent that we cannot get
very good people to run this Library
and to be at its head. There is some
symbolic satisfaction in having, as the
head of this Library, a person who
would have the status of a vice-chan.
cellor of a university who, at the same
time, would be able to set up In the
National Library a kifg of an intel-
lectual nucleus. At.the moment, one
of our National Professors, Dr. Suniti
Kumar C"laﬂ:e';-]ee has got a place In
the National {{brary campus ‘n Cal-
cutta, from Ayhere he carries on some
of Js -attivities, National professors
would come and go, but there are
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-ways and means of utibzing the mtua.
tion of the Library, which to-day has
got & fairly attractlve campas m
Belvedere and its grounds, which as
you must be aware, offer very com-
medious facilities for a \anely of good
work, Already we bave got a nuclus,
where ong of the national professois
has got a place to work from,
ang bow 1f the direcior of the
Labrery 18 an  intellectual of
high emmence, and 1if around
him and around the imstitution which
attracts scholars from different parts
of the country and somehmes from
abroad, there develops an intellectual
life, 1t would be glory not only to Cal-
<utta but also to the whole country
whuch would be something worthwhile
having It will then truly be a hbrary
engaged n the purveying of know
ledge which 15 power and knowledge
of the forces of society and of Ife
which enables man ‘o overcome oll
obstacles 1n the way of the construc
tion of a new life and 1f that know-
ledge 15 congealed in the texts which
are avallable in the hibrary, the coun
try can go ahead with the dissexnna
lion of that kiowledge and with the
advancement of that knowledge
Therefore gll the jobs that the countiy
15 now adopting as a matter of na
tional policy in order to transfoim
our existence would get a lot of
assistance from the work which cmn
be done at the Nahonal Library Tt
can function as a sort of a national
laboratory in a wider sense without
any kind of a partisan proclivity but
in a comprehensive manner 1t woul®
be national laboratory for seeing to it
that what we glean becomes power {o
change society in the manner that we
demre That 15 why m the socin! «t
countries they have placed so mnch
rehiance on the development of lihra-
ries That 15 why the Lenmn Librarv
m Moscow has become one of the
greatest libranies if not the greaiect
hbrary in the world to-dav This 1=
whv in the Soviet Umion there 15 a
wonderful chamn of hbraries all over
tho place And th readershin figure
i that country and other soclahst
countries is something to marvel at
And thws happens only because the
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people have an ache for learning In
all countnes his indeed 18 the case
Oum people in the villages and mm the
countryside are supposed to be
bemghted But they want water in
the first place and schools 1n the
second place Their two prior claims
are for water supply and for
the supply of school tfacilities
Our people have the ache for learm
mg the yearming to find out things,
beciuse afier all our country has a
tremendoug cvilization, a legacy of
which we are proud

And today in ithe modern context
of things where the dynanusm of
science has come into play, we can
have a new kind of gualtative intel-
lectual act vity and for which the
focus would be plates like the
Nitional Libiary Therefore the un-
portance of the National Labrary 1s
such that something must be done
today about 1t But our Nat onal Lab-
rary has been 1n doldroms and it con-
tinues to be so I have looked—I1
could not get it 1in my hurry—at some
recent publications which are not
verv receni because publications are
delaved admimstration reports of the
National Library and the sorry tale of
many books lost and only some books
recovered  All that  sort of thing 18
extremely unsatisfactorn And we
have heard of one time allegations
atout the losses of books from the
custody of the Librar which were
extremely disconcerting 1 cannot go
in{o the details about 3t Some of
them had been discussed earher m the
Toint  Selert Commttee But that
apart I want to say that this kind of
thuing has gone on for so long and
we have found that some of the people
in the admimstration of the Library
are for quite some jears now hand
in glove wath certan interests whch
are trying to degrade the Labrary to
qive 1t a bad name and thereby ensble
Il so to speak 1o be pushed awav
from the iniellectual map of this
country

We find for instance that there
were some reporis recently about the
removal of the Central Reference
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Library from Calcutta (o elsewhere.
But I am glad that the Minister gave
a veply recently. I noticed the reply
in this House that the Central Refer-
ence Library would remain where it
is now, I say this because there was
one of the earlier Deputy Llbrarians
who was perhaps the finest library
worker in the National Library Cal-
cutta, Mr. Chittranjan Banerjee, who
wae put in-charge of the Bibliorgaphi.
cal Section and know that the Biblio-
graphical Section was doing wonderful
work. He has retired; he has left. I
think he has gone elsewhere. I do not
quite know where. But the Biblio-
graphical Section was putting out its
work which had been in doldrums for
quite a long time and it started doing
much better work.

The Central Reference Library and
the preparation of the bibliograpbhy
which wauld be one of the specialised
jobs of the National Library, Calcutia,
for which there iz a demand all over,
in gifferent parts, in many foreign
countries—there is a lot of demand
and appreciation for the bibliography-
cal work which is done in the National
Library. This Section should certainly
remain fhere and all the facilities that
should be offered, must continue to be
given.

I have found unhappily that there
is a divislon in the ranks of the emplo-
yees and the wunions of emplovees
there, and it has not played the role
which I would expect in a plare of
intelleriual activity like the National
Library. I learn that there are diffe-
rent unions, But I would like to tell
the Minister to see to it that thers is
no attempt to discriminate and that
wherever thelr employees have onrga-
nised themselves in a manner which
is acceptable, they should be recogns-
ed. And if there is a multiplicity of
unions, there is no harm in recognis-
ing more than one union, becausz, at
any rate the important poizg is to get
in touch with all the employees and
to see to it tha! those people who sre
in favour of working the National
Library successfully, and are making g
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good job of whatever the migsion of
the National Library is in our view,
are given all the assistance thai can
be given.

Then, I cannot go into the detall but,
ihere are certain matters about which
the Ministry has to apply its mind
pending the setting up of the auto.
nomous board and pending the auto-
nomous board actually doing the job
effectively,

There is a small childgen's library
in the campug of the National Library.
I do not quite know if it is working
very successfully, because I havé not
seen it in recent years. I would like,
for instance, in view of certain chil-
dren’s Hbraries elsewhere having also
been set up, in view of certsin bal
bhavans and other institutions becom.
ing an all India reality, in view of the
memory of Jawaharlal Nehru %eing
associated with the setting up ef Bal
Bhavans in many parts of the country,
maybe, ithe children's Library section
in the National Library campus might
become a part of the change with
which we could link the chikdren's
library movement. The dolls museum
in Delhi or the children’s little theatre
idea in Calcutta and elsewhere that
we have got, the Bal Bhavan move-
ment and the children's library move-
ment gll this could be linked together.
The National Library in Calcutta whose
Children’s Library section is quile a
different thing to see could be linked
together with all these things.

1 would, therefore, plead that in so
far as the work of the Natlonal Li-
brary ig concerned, it should be look-
od after carefully, pending the autio-
nomous board coming into the picture
and facilities which are at least essen-
tial for any major library, let alone a
nation. library, should »e made sure
X,

So far as air-conditioning, micro-
filming, preservation of books and all
that sort of thing ig concerned, every
facility must be guaranteed and the
running of the Library should also be
locked into carefully.
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1 would alsg lke that some attention
1g given to the idea of the character
of a national Hbrary. The National
Library in Calcutta suffers, from my
own personal point of view, from
being a place where even the average
reader, who perhaps needs some re-
faxation reading, who wants {o read
gome flction, something of that sort,
also goeg to the National Library.
Then, there are under-graduate stu-
dents who also go to the National
Library because of the paucity of
library resources in other parts of the
city. I heve a feeling thal a national
Hlbrary 1o be worlh its salt, to be
worth its dignity, ils character and as
o national focus cannot, at the same
time, invite hords of other people
who require books of various sorts, for
various reasons, for relaxation reading.
for under-graduate study, whatever
else 1t may be. Relaxation reading is
important; under-graduate study is im-
portant, But a national library 1s
meant for something else. Relaxation
books should also be there, But only
for the record, Whatever is published
ghould be there. Under-graduate books
shou'd also be there. But only for the
record There should not be conglo-
ineration of people crowding the place
anq czowding ot the resl reader, the
gserlous student, the researcher, the
book lover, ihe bibliophile and also
the people from abroad who should
see and sometimes work in our Na-
tional T.ibrary. Therefore, some ways
and means should be found so that a
rasadership section could Y separated
where more popular books, more wide-
lv reguired hooks, can be put while
the particular national collection of
books remains there for scholars to
come and examine whenever they have
a need to do so,

This arpect of the maller has been
hanging fire for & long time. There is.
I know, in Calcutta, a great deal of
feeling that in the absence of some-
thing like the Delhi Public Library, in
the presence of only locality libraries
which ase not zood enough, in wview
of the fact that the university and the
college lbraries, even though they are
fairly large, are not adequate to meel
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the needs of Calcutta, many of the-
overflowing population of Calcutta go

to the National Library and crowd the

campus for no reason that I ean under.

stand, for no reason that iz relevant

to the existence of a natiomal library.

Therefore, the role of a nationa]l library

would have 1o be thought over very

carefully in this regard,

Then 1n regard to the movement,
how a national lbrary system can
develop all over the couniry and can
also emanate from the National Li-
brary, the leadership il can give. At
ithe moment, we have in the Natirn~!
Library. Calcutta, the collection ~f
bocks in all different regional langu-
ages But il may be that we can have
regional libraries on a wmuch bigger
scale in different parts of the country
organised in a very systematic man.
ner and there might be a Central
library of regional languages. After
all, that would be without manv of the
more valuable books which have been
acquired and collected by the National
Library because of its long history.
But now wé can go ahead
in so far as our regional literatures
are concerned because they are grow-
ing 1n large numbers; we can have
these libraries in different parts of the
country. May be, in three or four
cities in India we could have Central
Regionaz] Language Libraries, but that
is a different matter; the National Li-
brary would have everything At the
same time, in order to have regional
libraries which would have a special
character of their own, we could have
lihraries in other parts of the country
as well From this National Library
could come a sort of leadership, just
as the University Grants Commission
has tried to distribute its largesse to
different Universilies and has tried to
formulate some policies in regard to
intellectusl specialisation in one Uni-
versity or the other,

So, the Director of the National Li-
brary may very well toke charge ot
the duty of looking after the develop-
ment of libraries in different parts of
the country—libraries of varioug sorfs,
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Hbraries with different motivations,
hibraries whose content would be dif-
ferent from area to area. The whole
matter would require thinking over
and T hope my friend the Minister
would apply his mind to it.

Then, I would ask the Minister to
make sure that, in so far as the
worries of the employees are concern-
‘ed, those worries are put an end to
definitively. The employees iell us
repeatedly—and I can understand their
anxiety—that in future, after having a
Board, their terms of employment
would differ, that they will no longer
e Government servants with the old
status, they will not get the old protec-
tion as Government servants, and that
sori of thing We have been assured
by the Minister that all the advantages
of being a Government servant would
be retained absolutelv and fully even
if the change-over comes to take plare
and that, being employed by an aulo-
nomoug Board would not mean any
detraction of the rights and privileges
of Governmeni servants in so far as
that goes If there is anv clause here
which could be amended slighlly in
nrder to make surs that the worries
of the employces are prompily re-
moved, I would welcome that kind of
a change being made in it But if such
a change is unnecessarv and the Min.
ister gives a fresh reassurance that
everybody would be safe and secure
and that their stability and their pros-
pects and nll the advantages they have
as (Government servants would con-
tinue, then everything would he all
right.

1 would like the Minister to also see
tn it that the employees' Ideas are
iaken into consideration, that the
Unlons are consulted and that. in so
far as the work of the librarv 1s con.
cerned. they are actually made tn
participate In the work of the librarv,
So much of the non-cooperative spirit
omong the employees hag been due
to the fact that the Management of
*he ibeary. so to speak, has been en-
tirslv msvmpathetic {0 the ideas of
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the employees. But now, in the new
context of things, I would like the em.
ployees’ ideas to be taken very much
into prominence.

Meanwhile, I am happy that the long
slory of the Nationa] Library Bill
having to be formulated hag now come
to an end. Even though the Jha Com-
mittee’s ideas have not entirely been
incorporated in the legisiation that we
have before us, I personally very much
like the idea of an autonomous Board.
I only want to make sure that the
genuine grievances of the employees
are looked after properly and, most of
all, since this relateg to a matter like
the Natlonal Library, I want that the
intellectual work of my country should
be important—mot only intellectual
work for intellectual workK's sake but—
because without intellectual work, we
cannot go ahead. As I said earlier and
ap the proverb says from so many
hundreds of years ago. knowledge is
power Where knowledge accumulates
and knowledge grows, there is a spring
of power for the people and if know-
ledge 1s partaken of by the entire
people to the exteni they can, then
alone can power in this country be
used in the manner which would he
in conformily with the spirit of our
times

Therefore, I welcome this idea of the
National Library and even though some
of us might have a grouse here or a
grouse there, I would like all to sup-
port 1his Bill. I would like my penple
in the reglon where I come from to
take some heart from the fact that now
the National Library of Calcutta is
called the National Library of India
and there is no idea, ag far as the
Government can foresee intp the
future, of moving the National Library
from Caleutts to elsewhere. This s
something which Calcutta has perhaps
to ask of India and India, in the form
of an assurance given by the Education
Minister. is now telling Caleutta that
the National Library would be situated
in Caleuttta, and Calcutta's National
Library would be called the Natinrna!
Library of India.
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18. hrx,

SHRI PRIYA RANJAN DAg MUNSI
(Calcutts-South): Views have been ex-
pressed both for and against this Bill
just

you ve
Members trying to draw the attention

{o the Bill but for the purpose of the
National Library...

MR. SPEAKER: The House will now
adjourn for Lunch, You may con-
tinue after Lunch,

18.01 hers.

The Lok Sabha adjourned for Lunch
1ill fourteen of the Clock,

The Lok Sabha rc-assembled after
Lunch at three minutes past Fourteen
of the Clock.

[MR., DEPUTY-SPEAKER in the Chair]
NATIONAL LIBRARY BILI—contd.

SHRI PRIVA RANJAN DAS MUNSI:
Ap 1 was explaining earlier, the pro-
gramme and the progress of the Na.
Honal Library, as has been expressed
by several hon, members. have to be
discussed and analysed not only within
the ambit of this Bill but also outside
the scope of this Bill where lies the
main issue of this National Litwary—
the aim and the purpose,

In the 19th Century, immediately
after the renaissance, in our country,
\he habit of the library-goers was only
to concentrate on the study of history.
literature and sociology. But now
with the development of modern
science, the tendency has grown among
the intellectuals in science and techno-
logy and also the other gcademicians
to study more of modern science, tech.
nology, architectural science, environ-
mental sclence, medicine and all those
hings. So, I do not consider that the
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purpose or the function of the National
Library is to confine itself to the study
of the basic documents of history and
literature, as Mr. Daga was saying.
He was asking as to why we should
not include some of the philosophers,
writers and hisiorians on the Commit-
tee. I think, that is not the purpose,
The National Library should serve the
purpose of gll the intellectuals and
research scholarg in our country de-
pending on the character of the coun-
try's progress and advancement,

The National Librrary is situated in
my constituency in Calcutta, I am
proud of this institution and I con-
gratulate all the Members who took
kind initialive and participated in the
deliberations in the Joint Committee,
as well as the Minister for introducing
this Bill {oday.

It has now become a habit and
lbrary is just considered something
for the readers and it has become a
customary thing for almost all the
readers to go and search for some
books, If they*get some books, it is
all right, and if they do not, they
neither try to make a report with the
livrary to know, why a particular bock
is not available, nor the library take
any interest to know what is the taste
of the readers and what their require.
ments are. I would, therefore request
the Minister, apart from the Bill, to
kindly have a policy planning division
of the National Library to know the
requirements of the modern scholars
and the research students and to know
their minds. This is because, a library
does not only keep the record and the
history, but it also mainiains the pre-
sent day and current affairs of the
soclety to meet the future requirements
of the sgcholars and students.

As you know, in our pre-independ.-
ance days, the documenis in the Na-
tional Library werc preserved mainly
pertaining to the period before the
East India Company's invasion in
eastern side of the country and the
documents pertaining to the Aliwardi’s
rule and other essential documents of
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our history. For a student of history,
those are worth reading, but a student
of modern science, a gtudent of modern
political philosophy, a student of re-
volution and a student who thinks his
country to be built up in a much more
modern way lechnologically and other-
wise, wants something else also, The
policy planning division of the National
Library and other libraries in the
country should further be modernanised
to understand the desire and tendency
of the students and the modern re-
search scholars. As I said, my first
suggestion is thal there should he a
policy planning division in ihe Na-
tional Library to know the require-
ments of the modern scholars and
students; secondly, there must be a
very strong research wing, a research
wing nol for the research scholars, but
a research wing on the library science,
I think, the National Library has
everything except r research wing on
Mbrary science, how to handle the
modern libraries. how to maintain the
books of the modern libraries, how to
maintain and retain {he manuscripts
of the modern libraries etc. These are
a1l matters to be discussed and known
{0 almost all the parlicipanis in the
Ubrary and those who sit in the
management.

1 would just refer {0 two or three
issues. In our easlern side, there are
very strong and potential socio-cul
tural documents on our folk tribal de-
velopment, and our history. Specially,
I would refer 1o Bharu Chandidas Sri
Erigshan Kirlan The original manus-
cript of Bharu Chandidas Srf Krishan
Kirtan is nol available now, I am {old,
that for lack of sufficlent facilities for
maintenance in the library, it was losl.
Half of the pages are absolutely no
more in the livrary, Maimansingh
Geetika is another important folk
document of undivided Bengal in
which the actual gocial life was re-
vealed during the pre-British days.
That document is also not available
for not having been maintained pro-
perly due to lack of fecilities. Not
only this, the basic documents on the
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renaigsance movement enunchuted by
Rsje Ram Mohan Roy in Bengal
and other documents of those
days are also not {n proper
shape and the students and the
scholars are not able to utilise them
properly mainly as they have not been
maintained properly for lack of proper
facilities. Simply laying down some
suggestions to do this and to do that
are not enough. I think, the national
Library should be a national science
department to understand the main-
tenance and preservation of the docu-
ments,

Ag Prof. H, N. Mukerjee has rightly
pointed out, the Library should not be
a centre of crowds. I would lke te
tell you the situation in the National
Libarry. because I am very much
accustomed to go there. Fortunately
or unfortunately, it is situated near
Victoria Memorial Maidan Area. Those
young boys and girls. who often go in
the afternoon leaving their calleges
and universities for their happy trip,"
if they do not find any other place,
they prefer and just go in a queue to
1the National Library in the name of
reading some ficlion and occupy the
seats of students and scholars. As
Professor Mukerjee pointed out, it
should not be a place of mass crowd,
There should be some dignity. Only
the students and research scholars
should go there. There should be some
rule or regulation. some standard, ak
io who should be entitled to utilise the
books of the library, the space and the
accommodation there,  About other
libraries, I think, the National Library
can stari the inifintive for a new thing;
they can start the National Library
movement in {his country. The Prime
Minister has said on many occasions
that the poor peovle in the wvillages,
the literate people in the villages and
in the urban nreas ete, should exchange
their views and their ideas with the
modern achievements. not always de-
pending upon the Government docu.
ments alone, but by uilising and uging
all available resources available near-
by thelr own areas. I will just cite an
example. The history of the freedom
movement is a gubject in which our
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Professor Nurul Hasan Sahi® is infer-
eated énd he knows very well that
there is mo concise document in this
country, Nobody can write the actual
history of freedom movement in one
volume. It will run into ten or twelve
mohabharats. 8o, why cannot we
4hink of taking action, as the Prime
Minister guggested a few days ago?
If somebody is interested to take the
records of the freedom-fighters alive
today. those who have got tamarapatra,
and those who have not got, to know
their life histories, to know what they
actually did, to know whom they came
into contact with. etc, he can take
such records which will be very useful
for the next generation. The next
generation may get another round of
documents of our freedom history and
information on freedom struggle. The
Department of National Library can
start functioning and collect materials
in this regard. Binay Badal and
Dinesh organised their mutiny against
the British in Calcutta Writers' Build-
ing. but all this information and cor-
respondence, ctc, have become avail-
able from some common people, Thern.
fore, what I say is. if the National
Library takes mitiative and if it col-
lects almosi all availahle manuscripts,
letters and other information of free-
dom-movement, I think the National
Library's purpose would have been
much more fruitful, for the sfudents
and future generations of this country.

Reparding guests T wish to <av this,
Foreigners come to the Library in
Calcutta. I found that the National
Library has not got sufficient and good
air-eonditioned accommodation or guest
room or waiting room, They have
felt that they are not Yeing attended
to well. I feel that in the national
library compound which is vacant, a
small gues' house can be buill, which
can gerve not only foreign people, but
our own people like those who come
from Banagalore or from Trivandrum
etc, Those who do mot get any room
in the hotels can stay in these guest
houses. The person may stay in this
guest house attached to the National
Library and carry on with his job.
“There is also thig good atmosphere in
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Shantimketan where the studenis can
stay in the Library’s guest house. So,
the National Library can construct a
guest house which will be very useful.

About the other lbraries whieh
can supply more information, unfor-
tunately, we have developed a habjt
in our country that only 1he bigger
libraries are to e taken into considera-
tion but I would like to repeat ome
thing, During my student days, while
1 was student of literature, we
had to collect information about the
folk culture of our country, We travel-
led from one village afier another and
saw those small librarie., recognised,
non-recognised etc. There we found
very substantial documents, living
documents, which are not available in
the National Library. What I feel is
this. If the National Library can in-
tegrate itself with the subsidiary units
of these libraries, recognised or non.
recognised, under Social Welfare De-
partment or Education Ministry, which
gives pgrants to these bodies, they can
very well collect information which
will be very guseful for our future
generations. Those docruments may
not Lo handled well by these village
librat ans and small town librarians
and t'ese can very well be preserved
mm ou National Library. So, this will
serve a very good purpose.

About Raja Peary Mohan Iibrary
about which Mr. Somnath Chatterjee
stated, I wish 1o say. this is one of
the 1mportant librarles in our country
which carries some serious and snme
verv has'c historic type of documents
on literature and history of our coun-
try, a library where Madhusudan Dutt
dedicated himself, where Saral
Chandra Chatterjee userd to sit day in
and day out to know more {hings
ahout Bengal's social life.

The condition of that library Is
very poor. Jf the National Library
can integrate ilself with such types of
Library as subsidiary units, it would
help,

About the Board itself, ns Shri
Mukherjee and Shri pDaga sod I
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entirely agree with them that, as a
matter of fact, Government and Par-
Hament cannot ensure any financial
guarantee o any Iinstitution where
there are checks and balances by the
Government authority. In that regard,
I think the Board is necessary. I feel
that involvement of the scholars is
much more important in the matter
of library. It does not maffer whether
the Board is with us or not. As a
matter of fact in the railways, there
are some non-officlal committees. So,
in the National Library also, some non.
official council can be formed with
academicians where even the Educa-
tion Minister or the State Minister
cen be representad who can apply their
freedom there, They can give valu-
able suggestions and advice from time
to time which the Government will
consider or the management will con-
sider and may refect

As In our Consultative Commiftees
of Parliament, I feel you can also In-
troduce this sort of non-official ad-
visory council in the National Library.
This way, I think, the National Lihr-
ary would be benefited

Lastly, I submit that some Institu-
tiong like the Centre of Study for
Social Sciences which has recently
been get up in Calcutta and some other
institutiong of this nature might be
represented where human values are to
be judged and where academic distus-
sions will be very much helpful and,
if these institutions are also taken over
and brought within the fold of the
National Library as their subsidiary
units, I think the scope of the Nationa]
Lihrary would be wndened and 1he
purpose of the National Library could
be better gerved

8ir, 1 conclude by saying that if is
a pride of the whole country—not only
Calcutta—as it is a historical tradition
of our great country to have this
National Library and I hope that the
Minister would give us an assurance
that the jurisdiction of the National
Library would not be touched and the
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ticular and of the world's literature in
general.

It has provided unrivalled facllities
tn ressarch scholars from India as well
ag from abroad. But as the sffalrs of
this great institution were in doldrums,

into its affairs and to make recom-
mendations for improving its organisa-
tional working. That Committee’s
main recommendation was that the
National Library should continue to
remain a Department of the Educatibn
Ministry. This recommendation was
paturally not acceptable to Government
on the ground that maintenance of its
present status would not remove the
malaise or improve its functioning.

The Committee further saig that the
Advisory Commiitee of the National
Library should be converted into a
Governing Body and autonomy should
be granted to this Governing Body by
delsgation The Governmeut
the principle of autonomy. That auto-
nomy has been granted now by this
Bill. It hag been granted In a statu=
tory manner. The legal opinion has
been that autonomy cannot be aranfed
by delegation, but that it should be
dene in a statutorv manner so as o
make it really effective,

I believe that cultural institutions
like the National Library ean flourish
and develop and render their services
in ap efficlent manner only in an at-
mosphere of relative freedom guarante-
ed by autonomy under a statute. By
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s method you can secure expert
ment and cut out the delays
edtape inevitable under depart-
control. It was surprising to
‘people arguing passionately for
et departmental control. This
s they refuse to learn from cx-
e or have some other extra-
eous considerations in mind.

‘Under the new nomenclature, the
! ry will be called ‘Naticnal
y' of India. Section 18 lays
n that:

shall continue to be localed in
eutta’ This provision had the
effect of removing misapprehen-
in the minds of many represen-
from West Bengal about the
le location ~of the National
y. I welcome one gpecial fea-
re of this Bill. namely, the prineciple
f rotation followed in nominating re-
esentatives on the Board of the
ibrary. This cuts out the nargaining
consequential delay involved in

another controversy raised Ly
Bill has been about the terms ard
ditions of employees of the Nation :
ry. Ag a presult of the grant of
onomous status to the libravy, fears
entertained that the terins and
ditions of service of the employees
jould be adversely affected. These
lears were groundless and I hope the
pars have been sufficiently allayed by
gction 17 which contains effective
feguards. First it gives an «fficer or
p employee the option to continue his
gent status as a Government em-
and to refuse to become an
mployee of the Board of the National
brary, if he so choses. Secondly, the
rtion contains provisions to protect
je employee’s right of leave, pension
id provident fund. These rights are
Il laid down categorically in the Bill
nd should in my view be a sufficient
uarantee of the interests of the present
aployees. To say that those
urantees might remain only on paper
mounts to nothing but the experes-
n of one’s lack of trust in the Gov-
fiment.
37 LS—3
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Besides, Sir, may I say that in a
changing and dynamic society like ours
if we make a shibboleth of the interests
of any organised group under the guise
of protecting them,6 it might land us
into an attitude which is really inimi-
caj to the economic and scecial progress
of the country?

Sir, T welcome this Biil for one more
reason, namely, that T regard it as the
beginning of legis!ation for the develop-
ment of a national library system in
this country. We need State libraries,
District libraries and Block and Taluka
libraries connected with one ancther
and helping one another in the dis-
semination of knowledge and spread
enlightenment fo every nook and
corner of the country. Whereas the
development of libraries is the responsi-
bility of the State Goverment evzn then
the hon. Minister can play o usgful
role in encouraging the State Govern-
ments to davelop the national library
system. No State Government has
faken ap initiative and the State Gov-
ernments and local authorities must be
made to discharge their duties in this
respect. They must be made to pay
‘heir contributions and sufficient
amount should be earmarked for the
dsvelopment of this important service
to the community in the Plan. I
earnestly request the Minister tn take
up this task as scon as possible.

(i @=o TwiwEIZY (frar-
war) :3Trers S, & arder foer
wAY, oY T8A gAA AET AT IAF A
A= arferii &Y grias
AATHATZ 3T AEATE | F FAATE
fF oFdafasr ez awe & Friw-
z faa @, T wea 3 A AT T &,
2o famr § famfy 77z v #4748 1@
¥ % g afaar @ afan ax
@ Yaurfr o= & | 72 Faar fF
T TR FY FoIR S AT AT g
# v onfem a1 & awaar £ 5 &
& s A FREr & e A
g sAt FT AT FHA FATAT AT AT WL
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sarte e waer fr forg ward ok
e gt wfwamiz & v Prese
QYo wrawey oY1 ifere
e vtz daee wady & ard g e
o @ feewrsvdr o fod W
wet Famr s owl ot ¥
o W s g g etw §
¥ fs v fr ey Fid 0 el
qeag ¥t wgrer < § fw 20%ad
i ¥ & oix gl dttew o
szt € grfy, Tetde A IS
¥ e W oAl v | TR
do fre (o) ¥ W § @
wmawy§ W dew ¥ Ow
Ter g RAT AT f o TR NS S
aes At Oy frwaedy YA v
§ f5 wrRivg anht = o T R
g o wEvme A w1 w5 e
arar & o wgx gfw wr
g aw| ...

SHRI SOMNATH CHATTERJEE:

What is your view?

o o T WMaw WY : &
Y Y~ g e aEN iRy T s
@ 3¢ sw fomr o ) ¥few &
T @ Wrgar g e e wee-
frgmielt, oo ot ol & ATy
aft wreft wifew | welt mew R
fag & e ared S ¥ £ g wow 0-
T a3, Wiy agos 3@ =
g faw ¥ wix W fegw
wr ww &t fox gwer feawx wom
yfiwa & < €

wgtaw §@ AWl W a@ FEn §
fex@® sure ¥ § &
aro—x® T ¥ fra & o &)
R R el v § 7
erfe carmar ¥ P ere T
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wnser fot § ww ¥ dglw
felt &, wr wwd W wgt
oy, Wit
gt v ol & for ot o et
Rq el o ¥ ...

SHRI SOMNATH CHATTERJEE:
In spite of you...

ITHT
AT WE AT ST W W R
#r g wry wfgg 1+ ofe @
W WERG & w@E I AR |

wir Wt g wifgg e W
faar &t v wad wag difog

T gaaRd ¥ e o
arere i foad - I wror B
oroe ¥, X wew w g, SweY el
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(s wdfeg =ioEn qtq)

gl W ¥ 3w W
wrr wdq T o ey §
wtx Tff £ wsd ) Ay
aew a=fr v ¥ s o Wiz

gAY Nas w2 W@y § AT W{T
afefafai # @ @ 7 a5 X
weg ag A wigg ) wk
s wi o T g€ & o IaE Wy
st ¥ wrr wifge (dq g4 Wi
ged ¥ rafwr wfgmaarde,
gafeei w1 www  swa ®
g g arfgg fode g8 Qe
T AT g T )

o W7 FRET ® fo g, W
Iw & dqfeat § w7 @ 1w wR

AERY w T oH5x & Sosr
farsa< #T 5% § W s qw ¥
WA TORY T R §

et o A AN FErS B qTAAT
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MAY 18, 1076

National Librery Bill 72

IR oY S wgw Arwfiet fomd
t T ot T o S A
welt & 1 WfeT of U oty B
RWE ¥7 ot § S & G cma
W §, mAAgiw v g o &
el § e oot maw wand @
wrerd AW W fm @T e wr ¥
M T A § o iR Wi
B OF wman a0 wifge aife
s A i w1 e oY o (s
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THE MINSTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(PROF. S, NURUL HASAN): Sir, I am
extremely grateful to the hon. Mem-
bers who have spoken and who have
made very valuable suggesticns. I
entirely accept {he sprit in which
criticisms have heen offered by my hon,
friends from the Opposite side. I am
in full agreement that this is nol a
Bili which should be lookeg at frum &
partisan spirit but a spirit of serving
the pation and scholars, The speerhes
that we have heard today have, once
again, been a reminder of the fect that
this great nation through its accredited
representatives 1s keen to maintain and
preserve iis ancient heritage 1o arquire
new knowledge, to contributed to thst
new knowledge and 1o allow, as
Mszhatma Gandhi had suid and we can
never be tired of quoting him, fresh
brecze lo come in {from whichever
corner it comes without blowing us off
our feet. That sentiment is the undes~
lying principle of all the speecheg that
have been delivered today. And in
this the National Library of India—I
hopeg we will soon call it the National
Library of India-—situated at Calcutta
will play its rightful role.
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Eventhough, the Constituilon g clear
that libraries form part of List 2 of
‘the Seventh Schedule, Eatry No. 12,
the National Library of India can be
an infornal coordinating institution in
providing guidelines. This suggestion
which has been given by many hon.
Members is a very valuable suggestion
and I can give the assurance cn behalf
of the Gvernment that we will exa-
mine this suggestion very carefully and
see what is the manner in which the
National Library can without infring-
ing the authority of the Sta'e Legisla-
tures, pruvide the guiding role for the
growth of a national Jibrary movement,
I would be very sorry if I have given
the impression that the Government
of India is not keen in building up a
national 'ibrary movement. In gll the
speeches delivered by the Prime
Minister, as has been pointed out by
some hon. Members of this House, she
has emphiasised the fact that learning
is a continous process: that learming is
not to be conflned to those who go to
schools and colleges or universities or
institutions only that it is a life long
process and if education is o he o
life long process, then librarfes have
to play thier full part in taking edu-
cation to people and enabling them to
acquire it. Therefore. at the highest
level, this Government is committed
to the building up of a library move-
ment. The limiteq point I was
venturing to mention here is that the
authority of the Central Government is
House and the authority of this august
House and the autrority of this rugust
House has been somewhat de-limited
by the Constitution. And therefore, it
would not have been proper on my part
to encroach upon the authority of the
oihers But the fact that, as this
House would remember, this govern-
ment took the initiative in establishing,
in cooperation ang roordinaticn with
the State Governments, the Rajaram
Mchan Roy Memorial Library Founda-
ticn to establish a chain «f libraries, is
an indication of the fact that notwith-
shanding the limitation of resources, we
-are doing whatever lies in our power
to see that the library movement grows
a the country and ig being strengthen.
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Sir, when I use the worg resource’,
who knows more than ihis House what
the resources at the disposal of the
Department of Culture and of the
Ministry of Education and Social Wel-
fare are? I have only that much
which this House iz pleased to give to
me. And 1 hope that the earnesiness
which has been expressed by my hon.
friends and which sustaing the in-
numerable workers in the fleld of edu-
cation and culture—among whom 1
count myself—is the greatest sustain-
ing force and the interest which thus
House takes will lead to a sifuation 1n
which our resource position begins to
improve.

Sir, 1t was pointed out that the
Board can frame the budget; but it is
still the Ceniral Government which
will decide on the amouni. Nouw,
no authority other than ithe Lok Sahha
car decide what are going to he the
appropriations and how jg the money
going to be spent. That jg the preroga-
tive only of this House gnd it cannot
be delegated 1p anybody else. There-
fore, the budget will be in the form
of proposals. Then, depending upon
wha{ this House votes, they will aga'n
have the power—the Board will have
the power—within this limit and
direction, to decide as to how that
money is to be spenf.

While ] would be the last person to
say that I am entirely satisfled with
what this House has been pleased to
give me, I would nevertheless not like
to give the impression that this House
been lacking in generosity. Tn regard
to the National Library, Sir, the tutal
expenditure—plan and non-Plan—
during the 4th five—year plan periona
wae Rs. 187.05 lakhs. The proposed
expenditure—Plan and npon-Plan--
during the 5th five year plan period is
to be Rs. 470 lakhs. i.e, more than double
in fact verv much mnre than double
the expenditure, During the current
year, thig House hag just approved, that
r sum of Re. 64 lakhs—plan and non-
plan—be spent on the National Library.
Now this is not as much as 1 would have
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Hked, but it is nevertheless an ap-
preciable advance on the expendilure
earlier; und it shows Government’s
deep concern for the welfare of the
WNational Library.

Sir, the main point which I was
supposed to have answered has very
kindly been answered by my very dis-
tinguisheq friend opposite, who knows
much more about the Library when I
will ever get to know. I am relerring
to the hon. Member Prof. H. N
Mukherjee. He was a member of the
Jha Commitiee and a member of the
Joint Committee. He presided over
some of the most difficult sessiong of
the Joint Committee and he has had a
very important hand in the report and
in the formulation of the bill as it is
belng considered to-day.

The peint which he has emphasised
is that we are not trying to create a
type of trading corporation. It ig an
institution of higher learning ang it
has to be saved from the atmosphere
of bureaucratic control. I am not
trying to denigrate the bureaucracy.
All that T am submitting is that ntel-
lectual effort and bureaucratic control
do not glways match, as you know

very well.

If the National Library js to gene-
rate an intellectual effort of the high-
est order, then it hag to be managed
by persons having the requisite intel-
fectual stature, and it should not be
bound by day-to-day ruleg which are
necessary, perhaps inevitable, in a
Government Department Till now,
whatsoever one may say, the National
Library hag been a department ot an
office of the Department of Culture,
where in _ucordam. with the normal
rules, practically everything haq to be
referred to it and there wag nothing
that we could do In the case of the
National Library itself.

Now, if the National m.huwﬁ;" has
been rightly pointeq out, serve
as & seat of intellectual learning, it
hss to be treated aa a seat of intellec-
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by a competent body of individuals,
This sutonomy only be given by
Parliament; it cannot be, under the
rules, as was rightly pointed out by
my friend, given merely by an execu-
tive order of the Government. T¢ was
in accordance with this gpirit that this
Bill wasg brought beforc the House,
and as [ sald in my ‘nitial speech.—I
am grateful to the Jcint Committee
for having improveq this Bill consi-
derably and for having given it almost
a new shape and new form—it was the
Joint Committee which decided that
the Boarg should be representative of
different disciplines, different areas of
the country ang different gystems in-
volved 1n research. Now, for that
purpose, if you would be so kmg as to
have a look at the composition of the
Board, you will observe that it starts,
apart from the Chairman, by repre-
sentation of Parhament. I am sure
that nobody would disagree that Parlia-
ment should have some representatiom
on a body of such vital importance for
the welfare of the country as the
National Library of India. There Is
to be some nomination from the State
Governments because their involve-
ment in a national institution js always
a useful thing, Then t{hera would be
four persons from Universities. These
will not be bureaucrats; thesa would he
scholars. Universities are among the
main consumers, it I may use that
word Then a person nominated by
the University Grants Commission is g
person of academic eminence. Then
there is a Library an of one of the
public Tibaraies designaed under the
Delivery of Books and Newspapers *
(Public Libraries) Act. Another Lib-
Tavien Ss from a lbraty which bas
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been declareq by the Central Govern-
ment to be of sufficient importance,
‘THen there is a nomines of the pro-
fessional association of the Librarians,
the Indian Library Association. Then
there is the Director of the National
Arthieves of India who hag to work
in the closest collaburation with the
National Library of India,

Then, there is a provision of eight
scholars of repute in different dis-
ciplines. As my hon. friend, Bhri Das
Munsi, said, we do not have to look
only to humanities, but to humanities,
science, social sciences, medicine, en-
gireering, fechnology and law. Fur-
ther, two persong are to be electeg by
the Library staff because they are also
professional librarians who are res-
ponsible for running it. Their repre-
sentation will be very useful. Then
comes the Director of the Library and
only two officers, one connecteq with
the administrative Ministry ang the
other with Finance hecause they have
to be represented and, if they are not
represented, they will have to look
into the proposals. It is much better
to involve them in the formulation of
the proposals,

In this respect, I would like to refer
to a point which was raised by my
hon, friend, Shri Daga, about & peon
being represenied. First of all I
would like to say that I do not cone
sider appointing a peon to be deroga.
tory in the least. I hold a peon in the
highest esteem. Therefore, 1 would
not Yke to use that term in g pejora-
tive sense However, the wording
here is, “an officer of the Ministry or
the Department not below the rank
of Deputy Secretary to the Govern-
ment of India”. We is the person who
can be nominated. Perhaps, this par-
ticular phrase had escaped the atten-
tion of my hon, friend, S8hri Daga,

The hon. Member, Shri Somnath
Chatterjee, thought that the Govern-
ment wag attemnpting to disown its
responsibility. I would repeat, we are
not disowning responsibility. I gm in
iy official capacity as a Minister res.
ponsible to this House for the welfare
of whichever academic or cultural in-
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stitution is under the control of Par-
liament. I cannot turn round and
say, 1 am disowning my responsibility.
It there js anything that goes wrong,
I can always come to the House. Sup-
posing the House has not given me
enough powers, 1 can come to the
House and say, “Please give me more
powers. Here ig the situation”. There-
fore, I cannot disown my responsi-
bility. The Government does not dis-
own its responsibility. It lLas no in-
tention of disowning its responsibility.
It remains fully responsible for the
National Library of India,

As regards the Director, you will
notice that we have provided that the
Director will be appointed by the
Visitor, This is the same procedure
which hag been provideq for the ap-
pointment of Vice-Chancellors of
Central universities. Hig salary has
been substantially raised. There will
be a Director and, in addition to that,
under him, there will be g profession-
al librarian. So, the Director will be
a scholar of repute.

Several twn, Members have spoken
about the staff. The point has been
very well made by my hon. friend,
Shri Mahajan We have taken every
step to gee that 211 tho legitimate in-
terests of the members of the staff of
the National Library are fully pro-
tected. Therefore, even if you com-
pare thie wording of the relevant pro-
visions of this Bill with article 311,
you will find that chunkg have been
taken out of the Constitution and in-
corporated in this Bill so that the
maximum possible protection eould
be given. 1 woulq like to take this
opportunity, as my hon. friend, my
senior coleague, Prof, Hiren Mukerjee,
asked me that I should give this assu-
rance on behalf of thec Government,
to say that I have no hesitation in
giving this assurance on behalf of the
Government that the employees will
not lose their rights or their priviloges
or their condition will worsen if the
House passes this Bill,

A peint has been raised very cor-
rectly that it should be possible for
scholars frem all over the coumtry to
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come and study here. At the mament,
there is a hostel or a guest-house at-
tached. We have deliberately kept
the rates very, very low. It is Rs, 2
Jper day if a person takes a single room
and Rs. 3.50 per day if a person takes
double room. These hevs been de-
berately kept low so that young
scholars from different Universities
and research institutions can go and
stay for asg long as it is necessary for
them 1o do so and so that they will be
enabled to afford it. Hon. Members
from Calcutta know what the resi-
dential rates in Calcutta are I don't
know when it would be possible for
the Government to expand the guest
house, but we do have a proposal to
take early steps to expand the guest
house.

e

Another point that has been made
is about every person being permitted
to go and read in the Nationa] Lib-
rary. In the case of most of the
libraries of a comparative nature in
other countries, they are open to re-
search scholars only. Even though
I had the authority 10 issue necessary
orders in this regards, I would have
issued them, but 1 d1d not do so
because, unfortunaiely, for the
students of the Calcutta University
adequale reading room facilities are
noat yet  available. Now, the
University Grants Commizsion has
recently offered a s.zable grant to thle
Calcutta University to establish vari-
ous types of academic facilities in
different parts of Calcutta. I hupe the
Calcutta Universily will formulate the
necessary proposals at an early date
so that adequate reading room and
library facilities w:ll become available
to the students of the University und
then it would be possible for the Lib-
rary to stop the average under-
graduate from coming there and only
bona fide researcn scholars can go
there.

Another point that has been raised
is that we should work towards the
formulation of a policy for the deve-
lopmtent of the Library. This point
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is very well taken, What partcular
form {t shoulg acquire iy a matter that
deserves consideration. I ewtirely
agree with my young friend Mr, Dmy
Mungj that it is necessary to have a
very careful look at what is the per-
spective behind the Natioual Library's
development plans ang to forniulate
its policies very carefully.

He hag also juggested the petting up
of a research wing in library sciemce,
especially for the conservetion of
manusecripts. I am not in a position
to give an assurance off the cuff but I
will say that I will give his sugges-
tion very careful thought and find out
what facilities are available |n
Calcutta ang in the eastern 1egion
and, on that hasis, we will be able to
take a decision fairly soon.

A fear hag Lesn expressed that
manuscripts are not being properly
maintained. 1 would like 1o sssure
this House thatl there has been 1e-
markable improvement recently in the
looking after and precervation and
conservation of manuscripts, Of course
it hag to be remembered that there is
w very large manuscript collection in
the National Library, but I hope more
steps will be taken very sooun to im-
prove the looking afier of manuscripts
as wel]l as the collection of private
papers, whenever they come,

With these words, I thank again the
Hon, Memberg for the interest they
have taken and the suggestions they
have given and commend the Bill once
again to them.

MR. DEPUTY.SPEAKER: The
question jis:

“That the Il to provide for the
administration of the National Lib-
rary and certain other connected
matters, as reported by the Joint
Committee, be taken into considera-
tion.”

The motion was adopled.
MR. DEPUTY-SPEAKER: Now, we

take up clause-by.clause considern-
tion.
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he question is:

“That Clauses 2 and 3 stand part
_!;I - Bi »

-
Lo

-_ - The motion was adopted,

T
i

uses 2 and 3 were added to the Bill.

4—(Composition  of  the

DEPUTY-SPEAKER: There
e amendments. Is the Miniz-
ving his amendments?

S NURUT HASAN: Yes.

+
. DEPUTY-SFEAKER: Is Mr.
bodh Hansda moving his amend-
ent?

SUBODH HANSDA (Midna-
Yes, Sir.

PROF. S. NURUL HASAN: I am
..""" ing it

“ Amendments Made—
F age 2—
_ for lines 33 and 34 substitute—

“(iv) four persons to represent
~ the Universities in India, to be
. nominated in the prescribej man-
Ner.

Explanation—For the purpose
- of this clause “University” has the
meaning assigned to it in the
- University Grants Commission
_Act, 1956 and includes an educa-
tional institution declareq by Par-
ment by law to be an institu-
n of national importance;” (3)

order”. (4)
(Prof. S Nurul Hasan)
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Page 3, after line 22,—

insert “(xii a) one person to be
nominated by the Government of
West Bengal to represent that
Government.,” (5)

(Shri Subodh Hansda)

MR. DEPUTY-SPEAKER: The
question is: .

“That Clause 4, as amended, stand
part of the Bill.”

The motion wes a lopted.
Clause 4, as umended, was added to
the Bill.

Clauses 5 to 10 were added to the Bill,

Clause 11 (Executive Council)

MR. DEPUTY-SPEAKER: There is
an amendment given notice of by Shri
Subodh Hansad. Is he moving that?

SHRI SUBODH HANSDA: Yes, Sir,

PROF. S, NURUL HASAN: I sup-
port it.

Amendment Made:
Page 5, line 26,-—
after “Library” insert—

““and a represeniative of 1ihe
Government of West Bengal”. (6)

{Shri Subodh Hasnsda)
MR. DEPUTY-SPEAKER: The
question is:

“That Clause 11 as amended,
stand part of the Bill.”

The motion was adopted.

Clause 11, as amended, was added *o
the Bill,

Clauses 12 to 31 were added to the Bill.
Clause 1-= (Short title and Com-
mencement)

Amendment Made:
Page 1, line 5,—

for “1974” substitute “1976” (2)
(Prof. S. Nurul Hasan)
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MR. DEPUTY-SPEAKER: The
question is:

“That Clause 1, as amended, stand
part of the Bill”

The motion was adoptzd.

Clause 1, as amended, was added to
the Bill,

ENACTING FORMULA
Amendment Made:
Page 1, line 1, —

for “Twenty-fifth”

substitute “Twenty-seventh”

(@8]
(PROF. ‘S. NUF%L HASAN)
MR. DEPUTY-SPEAKER: The
question is:

“That the Enacting Formula, as
amended, stanq part of the Bill.”

The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill.

The Title was udded to the Bill.

PROF. S. NURUL HASAN: Sir, I
beg to move;

“That the Bill, as amended, be

passed.”

MR. DEPUTY-SPEAKER: The
question is:

“That the Bill,

ag amended, be
passed.” -

The motion was adopted.

MAY 18, 1976

15.05 hrs.
TEA (AMENDMENT) BILL

MR. DEPUTY-SPEAKER: We will
now, take up the Tea (Amendment)
Bill.

THE MINISTER OF COMMERCE
(PROF, D. P, CHATTOPADHYAYA):
Mr. Deputy-Speaker, Sir, I beg to
move*:

“That the Bill further to amend
the Tea Act, 1953, be taken into
consideration”.

Sir, the Tea Act, 1953 (29 to 1953),
which came into force on the 1st
April, 1954, seeks to provide for the !
control by the Union Government of
the tea industry and for that purpose
to establish a Tea Board. The Act
also seeks to levy a duty of excise on
tea produced in India, which at pre-
sent is 6 paise per kg. The Tea Board
has been discharging its functions
under Section 10 of the Aect for the
development of the Tea Industry in
the country,

In recent years, the tea industry has
been facing some difficulties in the
matter of finance, managerial skill ete.
A number of teg gardens have been
closed and a few others are reported
to be sick or uneconomic and it is fear-
ed that unless corrective or remedial
measures are taken in time, they
would be closed down eventually, Ac-
cording to an assessment made during
1975, there are about 43 sick|closed
tea gardens in the regions like Dar-
jeeling, Terai, Dooars, Cachar and
Assam covering an area of 8986 hec-
tares and affecting about 18,000 work-
ers. This gituation not only creates
problems of unemployment and econo-
mic hardship, but might also affect
productivity and the nation’s exports
ultimately,

To meet such difficulties and to take
corrective action, it is proposed that
the Government 'should acquire
powers to investigate into the work-
ing of the sick tea gardens and also

*Moved with the recommendation of the President.



